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whether the re3orters of 1ocul newsJapers may 
be allowed to see the judgment ? Yes 

To be referred to reporters or not 7 

:hethr His Lordships wishes to see the 
fiir co2y f the juqmcnt 	Yes 

Ilk 



JUL GIE NT 

MR.K.p.ACiRyA,VIccWmI-iN, This case came up for admission and hearing 

to-day. In this application under Eection 19 of the Administratj 

Tribunals Act,1985, the petitioner pr8ys to quash Annexure_9 and 

to direct the respondents to regularise his services during the 

leave period. 

From the pleadings of the parties I find that the 

petitioner had availed leave for some time and prayed for-

Extraordinary Leave,tôtthe competent authority. The competent 

authority vide 'nnexure9 dated 23rd Septeiter,1991 state-

that without medical certificate rant of Zftraordinary leave 

cannot be considered. The petitioner is therefore directed 

to file medical certificate before the competent authority 

who is directed to ceconsider the matter and pass orders 

cc r1n7 to law. The period of leave availed by the etiti:re:r 

e1er bc ng granted be also regularised according to reles. 

This order is passed after hearing Mr.Ashok Mishra, 

learned Standing Counsel and Mr.L.Herenj, ssist8nt elfare 

Comrnissioner,Labour Welfare Organisation,Barbil,Ieonjhar. 

Thus the application is accordingly disposed of 

:entei jni3t1eLLve ribunal 
Cuttack Bench,Cuttack 
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